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Written Answers 13696
Allotment Rules for Government
Accommodation

4628. Shri Bade:
Shri Hukam Chand
Kachhavalya:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) the number of times the Rules
regarding the allotmenty of Govern-
ment accommodation to the Central
Government employees in Delhi/
New Delhi have been revised during
the last fifteen years;

(b) the particulars of the changes
made specially in regard to (i) the
classification /categorization of  ac-
commodation, and (ii) the fixation of
priority dates for allotment in various
categories/Classes under each revision
scheme;

(c) the precise reasons for the fre-
quent changes in Rules, and

(d) whether any uniform principles
were followed in the matter in order
to ensure that no body's interests
were adversely affected in the process
of revision?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (d). The position is
indicated in the statement laid on the
Table of the House [Placed in
Library. See No. LT-6184/66].

Seizure of Contraband Articles by
Excise Officials in Bombay

4630. Shri Baswant:
Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that con-
traband articles worth several lakhs
of rupees were hauled by the Central
Excise Officials on the 7th April, 1966
when they intercepted two dhows off
Murud (Bombay); and

(b) if so, the steps Government are
considering to take in the matter?
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The Minister of Finance (Shri af
Sachindra Chaudhuri): (a) On 6th faa 1 N
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April, 1966 two mechanised vessels
were intercepted at sea off Janjira
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vessels foreign cigarettes, wrist ¥ 3 ! W\ﬂl’ﬁ w
watches, textiles, mechanical lighters  ®Y8 %< R T Tl & T SANS Y
and tape recorders worth about ey Hf W H oY aTRATET Soees
Rs. 2,66,600/- were recovered by the
Central Excise officers, The vessel <& & |
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crew were arrested and afterwards @3 & {3 FeiER & safw da

released on bail.
investigation.
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Grants for Drainage in Municipal
Areas

4632. Shri Shree Narayan Das: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether there is any scheme
under which the State Governments
are given loans and grants for laying
underground drainage system in the
Municipal areas of the respective
States;

(b) i so, the precise nature und
provisions of such a scheme; and

(c) the amount allotted and distri-
buted so far to the States under this
s heme during the Third Five Year
Plan giving separate figures for each
State?





